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Family of doctor killed on Yavatmal medical college campus 
last year await justice 
https://indianexpress.com/article/cities/mumbai/family-of-doctor-killed-on-yavatmal-
medical-college-campus-last-year-await-justice-8366304/ 
Even as doctors across the state have taken to the streets to protest against the assault 
on their colleagues at the government-run Grant Medical College (GMC) in Yavatmal on 
Thursday, the family of a 24-year-old trainee doctor — Ashok Pal — is still waiting for 
justice even after a year of his murder on the same college campus. 
 
Amid the financial constraints, Ashok’s sister has been detected with 
Neurocysticercosis—cysts in the brain – and recently required hospitalisation. His 
mother has taken shelter in her father’s house in Uttar Pradesh, seeking financial 
support for her younger son’s studies. The family said they have written several letters 
to the state government seeking a job for the younger brother so that he can support the 
family in the absence of Ashok, but to no avail. 
 
“The plight of the family isn’t ending. Now, Ashok’s sister has been detected with 
Neurocysticercosis and I had to admit her (in the hospital) due to severe migraine. Also, 
the younger son is still studying in college. Ashok was the only hope of the family to 
save them from poverty,” said Dr Sanjay Pal, Ashok’s uncle. He said that though 
Devendra Fadnavis had voiced support for the family when he was in the Opposition, 
now, despite becoming the Deputy Chief Minister, he hasn’t come forward to help. 
 
 
Ashok’s father was an auto driver who died several years ago. With the help of his 
grand father, he continued his studies and got into Yavatmal’s GMC, also known as 
Vasantrao Naik Government Medical College. He was in the final year of MBBS, three 
months away from completing his degree, when he was stabbed to death by local 
goons in a road rage incident on the college campus while he was returning to his 
hostel from the library. The lane didn’t even have lights or security personnel, the family 
alleged. 
 
In a letter in October 2022, the National Human Rights Commission (NHRC) pulled up 
the state government for inadequate security measures at the hospital. In response, the 
state government claimed that a 10-feet high security wall with barbed wire and CCTV 
cameras has been installed on the campus in which the number plates of all incoming 
vehicles are clearly visible. Besides, deployment of police personnel has also been 
enhanced in the area. 
 
“But Ashok won’t be back. Also, all the three murderers are out on bail. And who will 
take the responsibility for all the hassle that the family is undergoing?” Dr Sanjay asked. 
 
Meanwhile, on Friday, the Maharashtra Association of Resident Doctors (MARD) called 
for a strike after a patient from the surgery department attacked two resident doctors. 
According to doctors in Yavatmal, the doctor who was attacked suffered a major injury 
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on his neck on Thursday after which he was taken for surgery and admitted to the ICU 
ward. 
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NHRC notice to Chief Secy, Keonjhar DM 
https://www.dailypioneer.com/2023/state-editions/nhrc-notice-to-chief-secy--keonjhar-
dm.html 
The National Human Rights Commission (NHRC) on Wednesday sought an Action-
Taken Report (ATR) from the State Chief Secretary and the Keonjhar district Collector 
over the sorry state of affairs of the common man in Keonjhar district. 
 
The order was passed in response to a petition filed by activist lawyer Radhakanta 
Tripathy. 
 
The petitioner has stated that Keonjhar district is one of the highest royalty paying 
districts of India so far as mining is concerned. But to utter dismay, the quantum of 
poverty, malnutrition, literacy, deprivation of bare necessities and basic amenities is too 
high. The inhabitants of the district are crying for their basic human rights due to apathy, 
negligence and failure of the State Government and district administration. 
 
  
 
The environment pollution, soil and water contamination, acid rock and seepage, air 
pollution, lack of potable drinking water, unavailability of proper road and digital 
communication are the main problems faced by most of the villagers in the district. The 
fundamentals required to develop the quality of human life in the district requires proper 
bottom-up planning by involving Gram Sabhas especially of mining affected areas on 
the aspects of responsible mining and transparent utilization of DMF and CSR funds. 
The Governments at the Center, the State and the district administration must consider 
on top priority to the climate and environment emergency, violation of human rights of 
the vulnerable people going on for decades in the district, Tripathy contended. 
 
He requested the NHRC for consideration of all the aspects and a direction to the Chief 
Secretary of Odisha and the district administration of Keonjhar to ensure bare 
necessities and basic amenities in all the villages to save the residents of the district 
from environment pollution and large scale violation of human rights in different forms 
and domains with improvement in the quality of their lives. 
 
The Commission  sought for an action taken report within four weeks. 
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आजमगढ़ एयरपोट[ के ͧलए जबरन जमीन-मकान जाने के सदमे से अब तक 

16 ͩकसानɉ कȧ मौत, 86 Ǒदन से धरने पर... 
https://janjwar.com/livelihood/16-farmers-died-so-far-due-to-the-shock-of-forcibly-going-
to-azamgarh-airport-agitators-on-strike-for-86-days-khiriya-bagh-protest-uttar-pradesh-
yogi-adityanath-848576 

ͨखǐरया बाग मɅ 86 Ǒदन से धरना दे रहे Ēामीणɉ ने आज़मगढ़ के कमीæनर से कहा है ͩक 
Ĥशासन कȧ अवैधाǓनक तरȣके से भूͧम अͬधĒहण कȧ ĤͩĐया ने उनका जीवन संकट मɅ डाल 
Ǒदया है. िजलाͬधकारȣ से हुई वाता[ को बताते हुए कहा ͩक सवȶ कȧ झूठȤ ǐरपोट[ के ɮवारा 
एयरपोट[ के नाम पर जमीन लेने के ͧलए गैरकानूनी तरȣका अपनाया जा रहा है. जमीन-मकान 
जाने के सदमे से अब तक 16 ͩकसानɉ कȧ म×ृयु हो चुकȧ है. 
 

मोचा[ के संयोजक रामनयन यादव ने कहा ͩक िजलाͬधकारȣ से हुई वाता[ मɅ हमने पूछा ͩक कुछ 
ͧलͨखत या मौͨखक Ǿप से बताया जाए तो हमस ेकहा गया ͩक हम आपकȧ बात सरकार को 
पहंुचाएंगे और सरकार कȧ बात आप तक हमɅ इस मामले मɅ तय करने का अͬधकार नहȣं. दसूरȣ 
तरफ Ĥशासन भूͧम अͬधĒहण को लेकर बयान दे रहा ͩक हमɅ सहमत कर लेगा. Ĥशासन ने 
झूठȤ सवȶ ǐरपोट[ बनाई और हम Ēामीणɉ का जीना दæुवार कर Ǒदया. अगर Ĥशासन Ǔनçप¢ 
रहता तो हमारȣ और सरकार दोनɉ कȧ बातɅ रखता. 
 

भेजे गए पğ मɅ कहा है कȧ िजलाͬधकारȣ आज़मगढ़ से 30 Ǒदसंबर 2022 को िजलाͬधकारȣ 
काया[लय मɅ वाता[ हुई. ͩकसानɉ-मजदरूɉ के वाता[कारɉ ने Ĥèताव पूछा तो बताया गया ͩक 
अंतरराçĚȣय एयरपोट[ के ͪवèतारȣकरण के ͧलए 670 एकड़ जमीन अͬधĒǑहत करने के ͧलए सवȶ 
ͩकया गया है, िजस पर पूछा गया ͩक जब जमीन-मकान नहȣं देना चाहते तो सवȶ का Èया 
औͬच×य और हमसे शासन-Ĥशासन ने इस बारे मɅ कभी कोई बात नहȣं ͩक और 12-13 अÈटूबर 
2022 कȧ Ǒदन और रात मɅ राजèवकमȸ भारȣ पुͧलस बल के साथ सवȶ करने लगे और Ēामीण 
मǑहलाओं-बुजुगɟ को मारा-पीटा और दͧलत मǑहलाओं को जाǓतसूचक-मǑहला ͪवरोधी गाͧलयां भी 
दȣ. जब जमीन नहȣं देना चाहते तो सवȶ का Èया औͬच×य और कोई सवȶ नहȣं हुआ. 
 

रात के अंधेरे मɅ सवȶ के औͬच×य पर िजलाͬधकारȣ ने कहा ͩक जब ͪवरोध करɅगे तो हम करɅगे 
हȣ. इससे èपçट होता है ͩक िजलाͬधकारȣ ने 12-13 अÈटूबर 2022 के Ǒदन और रात मɅ ͩकए 
गए अवैधाǓनक सवȶ और उ×पीड़न को सहȣ ठहरा रहे. जब Ēामीण जमीन-मकान नहȣं देना चाहते 
और Ēाम सभाओं को यह अͬधकार है ͩक अगर Ēामवासी जमीन नहȣं देना चाहते तो उनकȧ 
जमीन नहȣं लȣ जा सकती. जब आज तक गांव मɅ आकर सवȶ नहȣं ͩकया गया तो सवȶ ǐरपोट[ 
कैसे बनी, सवȶ ǐरपोट[ फजȸ है. इस पर बताया गया ͩक उनके पास मौजूद खतौनी और Ĝोन के 
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आधार पर सवȶ ͩकया गया है. सवȶ को सहȣ ठहराने कȧ कोͧशश कȧ गई. सवȶ का वैधाǓनक तरȣका 
नहȣं अपनाया गया, जबͩक भूͧम अͬधĒहण कानून के मतुाǒबक Ēाम ĤǓतǓनͬधयɉ कȧ मौजूदगी मɅ 
सवȶ ͩकया जाएगा, सवȶ Ĥभाͪवत ¢ेğɉ मɅ जमीनी èतर पर होगा, सवȶ ǐरपोट[ को Ĥकाͧशत कर 
जनसुनवाई कȧ जाएगी पर ऐसा कुछ नहȣं हुआ. 
 

ऐसे मɅ यह सवȶ ǐरपोट[ झूठȤ है. Ēामीणɉ ने पूछा ͩक सवȶ का Èया आधार है कोई नोǑटस, 

नोǑटͩफकेशन है Èया तो इसके जवाब मɅ बताया गया ͩक ऐसा कुछ नहȣं है एक दो लाइन का 
शासन कȧ तरफ से आया है ͩक इन-इन िजलɉ मɅ एयरपोट[ के ͧलए जमीन लȣ जाएगी और हम 
उसी के आधार पर सवȶ कर रहे हɇ. जब उसकȧ ĤǓत को साव[जǓनक करने कȧ मांग कȧ गई तो 
कहा गया ͩक सबके पास है पर इसकȧ कोई ĤǓत हमको नहȣं दȣ गई. 
 

जब यह पूछा गया ͩक यह कैसे Ǔनधा[ǐरत ͩकया गया ͩक यह जमीनɅ लेनी हɇ तो उसका कोई 
संतोषजनक उƣर नहȣं ͧमला. Èयɉͩक इससे पहले भी एक सवȶ ͩकया गया और उसके बाद दसूरȣ 
बार सवȶ ͩकया गया. भूͧम अज[न, पुनवा[स और पनुåयरवèथापन मɅ उͬचत ĤǓतकर और 
पारदͧश[ता अͬधकार अͬधǓनयम, 2013 मɅ भू-èवाͧमयɉ तथा अÛय Ĥभाͪवत कुटुàबɉ को कम स े
कम बाधा पहंुचाए ǒबना भूͧम अज[न के ͧलए कहा गया है. जबͩक जो सवȶ Ǒदखाया जा रहा है 
उसमɅ बड़े पैमाने पर लोगɉ के आͧशयाने हɇ िजसमɅ दͧलत व ͪपछड़ी जाǓतयɉ मɅ ऐसे बहुतायत हɇ 
जो भूͧमहȣन हɇ या जमीन के कुछ टुकड़े हɇ िजसमɅ बमुिæकल वो आͧशयानɅ बनाकर रहते हɇ. 
 

ͩकसी भी Ĥकार का भूͧम अͬधĒहण उनको सड़क पर ला देगा. इस ¢ेğ कȧ जमीनɅ उपजाऊ और 
बहुफसलȣ हɇ. Ĥाथͧमक ͪवɮयालय, पंचायत भवन, जÍचा-बÍचा कɅ ġ, आंगनवाड़ी, नहर, जलाशय, कुएं 
भी Ĥभाͪवत हो रहे हɇ. यह जवै ͪवͪवधता वाला ¢ेğ है यहां ͪवͧभÛन Ĥकार के जीव-जंतु पाए 
जाते हɇ. यहा ंबड़े पैमाने पर पेड़-पौधे हɇ, एयरपोट[ के नाम पर उनको नçट करने से पया[वरण 
असंतुͧलत हो जाएगा. यहां छोटȣ जोत के गरȣब ͩकसान-मजदरू कȧ जीͪवका खेती और मजदरूȣ 
पर आͬĮत है. 
 

जो सवȶ बताया जा रहा उसमɅ कोई पारदͧश[ता नहȣं ͩक गई Ēामीणɉ को अंधेरे मɅ रखकर जबरन 
पुͧलस के बल पर सवȶ करने कȧ कोͧशश कȧ गई जो हुआ नहȣं, िजसका हमने ͪवरोध ͩकया, 
Èयɉͩक जमीन नहȣं देना चाहते तो ऐसे मɅ सवȶ कȧ कोई जǾरत नहȣं है. संͪवधान के 73 वɅ 
संशोधन के साथ यह Ĥाͪवधान ͩकया गया है ͩक Ēामसभा और पंचायतɅ जो सƣा कȧ सबसे 
छोटȣ ईकाई हɇ को अपने ¢ेğ कȧ ͪवकास योजनाएं खुद बनाने का अͬधकार है. यह सƣा के 
ͪवकɅ ġȣकरण के ͧलए ͩकया गया है. इस आधार पर Ēाम सभा अपने आप मɅ राजनीǓतक, 

सामािजक, आͬथ[क Ǿप से èवायतशासी अͬधकार रखता है. ऐसे मɅ शासन-Ĥशासन ने Ēाम सभा 
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व पंचायतɉ के संवैधाǓनक अͬधकारɉ का हनन करते हुए भूͧमअͬधĒहण कानून के ͨखलाफ जाकर 
गैर कानूनी कदम उठाया. Ēामसभा के èवायƣता का अǓतĐमण ͩकया जा रहा है. 
 

आज़मगढ़ मɅ एयरपोट[ सालɉ से बना पड़ा है, िजसस ेआज तक एक भी ͪवमान नहȣं उड़ा है. 
आज़मगढ़ के चारो तरफ कुशीनगर, गोरखपुर, वाराणसी, Ĥयागराज, अयोÚया और लखनऊ मɅ 
एयरपोट[ है जहां चÛद घंटɉ मɅ पहंुच सकते हɇ. आज़मगढ़ मɅ एयरपोट[ बनने से ¢ेğ का कोई 
ͪवकास नहȣं हुआ और न इससे कोई रोजगार ͧमलने कȧ संभावना है. सभी Ēामसभाओं ने एक 
मत स ेǓनण[य ͧलया है ͩक अपनी जमीन नहȣं दɅगे. 
 

Ĥशासन ɮवारा गैरकानूनी और असंवैधाǓनक तरȣके से भूͧम अͬधĒहण कȧ जो कार[वाई कȧ जा 
रहȣ उससे Ēामीणɉ मɅ जमीन-मकान चले जाने के भय स ेलोग सदमɅ मɅ हɇ और अब तक 16 
ͩकसानɉ कȧ जमीन-मकान जाने के सदमɅ से म×ृयु हो चुकȧ है. Ēामीण ͪपछले 86 Ǒदन से 
भयंकर ठंडी, शीतलहरȣ, कोहरे के बीच ͨखǐरया बाग, जमुआ मɅ धरने पर बैठने को मजबूर हɇ. 
जबरन भूͧम अͬधĒहण के ͧलए ͩकए गए फजȸ सवȶ ǐरपोट[ ने हम Ēामीणɉ का जीना दभूर कर 
Ǒदया है, हम सब काम-धाम छोड़कर अपने पुरखɉ कȧ जमीन बचाने के ͧलए संघष[ कर रहे हɇ. 
ऐसे मɅ अंतरराçĚȣय एयरपोट[ का माèटरÜलान रदɮ करते हुए इस थोपी गई समèया से हमɅ 
Ǔनजात Ǒदलाई जाए. हम गरȣब ͩकसान-मजदरू आपके आभारȣ हɉगे. 
 

गदनपुर ǑहÍछनपɪटȣ, िजͬगना करमनपुर, जमुआ हरȣराम, जमुआ जोलहा, हसनपुर, कादȣपुर 
हǐरकेश, जेहरा ͪपपरȣ, मंदरुȣ, बलदेव मंदरुȣ व आसपास के Ēामवासी 13 अÈटूबर 2022 से 
अनवरत ͨखǐरया कȧ बाग, जमुआ मɅ धरने पर बैठे हɇ. जमीन-मकान नहȣं दɅगे, अंतरराçĚȣय हवाई 
अɬडे का माèटर Üलान वापस लेने, ͩकसान नेताओं के उ×पीड़न व आंदोलनकाǐरयɉ पर से झूठे 
मुकदमे वापस लेने और 12-13 अÈटूबर के Ǒदन और रात मɅ सवȶ के नाम पर एसडीएम सगड़ी 
और अÛय राजèव अͬधकारȣ व भारȣ पुͧलसबल के ɮवारा मǑहलाओं-बुजुगɟ के साथ हुए उ×पीड़न 
के दोͪषयɉ के ͨखलाफ कार[वाई के ͧलए धरने पर बैठे हɇ. 
 

पğ कȧ ĤǓतͧलͪप ĤǓतͧलͪप महामǑहम राçĚपǓत, Ĥधानमंğी, नागǐरक उɬडयन मğंी, पया[वरण मंğी 
नई Ǒदãलȣ, कृͪष मंğी नई Ǒदãलȣ, महामǑहम राÏयपाल, मुÉयमंğी, पया[वरण मंğी उƣर Ĥदेश, कृͪष 
मंğी उƣर Ĥदेश, िजलाͬधकारȣ आज़मगढ़, अÚय¢, राçĚȣय मानवाͬधकार आयोग को भेजा. 
 

86वɅ Ǒदन धरने को रामकुमार यादव, ͩकसान नेता राजीव यादव, वीरɅġ यादव, महɅġ राय, 

ओमĤकाश भारती, मटǾ खलȣफा, राम शबद Ǔनषाद, दखुहरन राम, Ǒहमांशु यादव, अंशदȣप यादव, 

JANJWAR, Online, 7.1.2023
Page No. 0, Size:(0)cms X (0)cms.



गणेश भारती, योगɅġ यादव, राहुल यादव ने संबोͬधत ͩकया. अÚय¢ता मÛुनीलाल और संचालन 
राधेæयाम ने ͩकया. 
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एनएचआरसी ने मानव तèकरȣ कȧ घटनाओं को लेकर कɅ ġ सरकार सǑहत तीन 

राÏय सरकारɉ को नोǑटस भेजा 
https://jantaserishta.com/delhi-ncr/nhrc-sent-notice-to-three-state-governments-
including-the-central-government-regarding-the-incidents-of-human-trafficking-1903780 

राçĚȣय मानवाͬधकार आयोग (एनएचआरसी) ने ओͫडशा मɅ Ħéमपुर रेलवे èटेशन के रास?्ते से 
मानव तèकरȣ कȧ कई कͬथत घटनाओं पर कɅ ġ, ǒबहार, ओͫडशा और आंĢ Ĥदेश सरकारɉ सǑहत 
रेलवे बोड[ को नोǑटस जारȣ ͩकया है। सभी से छह सÜताह के भीतर ǐरपोट[ देने को कहा गया है। 
एनएचआरसी ने बताया ͩक उÛहɉने मीͫडया ǐरपोट[ का èवत: सं£ान ͧलया है, िजसमɅ ओͫडशा के 
गंजम िजले मɅ Ħéमपुर रेलवे èटेशन मानव तèकरȣ के ͧलए ǒबहार से आंĢ Ĥदेश के ͧलए एक 
Ĥमुख पारगमन ǒबदं ुबन गया है। 
आयोग के अनुसार कͬथत तौर पर, वष[ 2022 के दौरान, कुल 343 बÍचɉ को èटेशन से बचाया 
गया था, लेͩकन न तो उÛहɅ और न हȣ उनके पǐरवारɉ को पुनवा[स के ͧलए ͪवͧभÛन सरकारȣ 
कãयाणकारȣ योजनाओं का लाभ Ĥदान ͩकया गया। वहȣं उनकȧ ददु[शा के ͧलए िजàमेदार åयिÈत 
ͬगरÝतारȣ से भी बच गए। आयोग ने कहा ͩक यǑद यह सहȣ है तो ये पीͫड़तɉ के मानवाͬधकारɉ 
का घोर उãलंघन है। 
आयोग ने तीन राÏयɉ के मुÉय सͬचवɉ कȧ ǐरपोट[ मɅ बÍचɉ के åयावसाǓयक और यौन शोषण के 
ͧलए तèकरȣ से Ǔनपटने के ͧलए राçĚȣय काय[ योजना के अनुसार Ǔनवारक तंğ को तैयार करना 
और ͪवͧभÛन कãयाणकारȣ योजनाओं का लाभ उपलÞध कराकर बचाए गए बÍचɉ को उनके 
पǐरवारɉ के साथ ͧमलाकर उनका पुनवा[स आǑद शाͧमल करना अपेͯ¢त है। 
वहȣं आयोग ने तीन राÏयɉ के पुͧलस महाǓनदेशकɉ कȧ ǐरपोट[ मɅ एनएचआरसी ɮवारा जारȣ 
एसओपी के काया[Ûवयन कȧ िèथǓत और ͪपछले 3 वषɟ के दौरान बाल तèकरȣ के कुल मामलɉ 
कȧ पूरȣ जानकारȣ मांगी है। इसके अलावा आयोग ने कहा ͩक ओͫडशा के डीजीपी को ǐरपोट[ मɅ 
यह भी बताना होगा ͩक Èया मीͫडया ǐरपोट[ मɅ उिãलͨखत घटनाओं मɅ कोई ͬगरÝतारȣ हुई है 
और यǑद नहȣं तो इस आशय के ͧलए Èया कदम उठाए गए हɇ। 
वहȣं आयोग ने कहा ͩक कɅ ġȣय मǑहला एवं बाल ͪवकास मंğालय के सͬचव को संवैधाǓनक 
Ĥावधान और मौजदूा लागू कानून के मɮदेनजर पूरȣ तरह से बाल तèकरȣ को ख×म करने के 
ͧलए पहले से हȣ अपनाए गए या अपनाए जाने वाले तंğ के बारे मɅ एक ǐरपोट[ Ĥèतुत करनी 
होगी। साथ हȣ रेलवे बोड[ के अÚय¢ को भी इन मामलɉ मɅ कȧ गई कार[वाई ǐरपोट[ Ĥèतुत करनी 
होगी। 
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राçĚȣय बाल आयोग का नया फरमान, मदरसɉ से गैर मुिèलम बÍचɉ को 
Ǔनकाला जाए 
https://www.livehindustan.com/uttar-pradesh/story-new-decree-of-the-national-
commission-for-children-non-muslim-children-should-be-removed-from-madrassas-
7596644.html 

राçĚȣय बाल अͬधकार संर¢ण आयोग नेफरमान जारȣ ͩकया हैͩक देश भर के अनुदाǓनत व माÛयता 
ĤाÜत मदरसɉ मɅपढ़नेवालेगैर मुिèलम छाğ-छाğाओं को ͬचिÛह त ͩकया जाए और उÛहɅवहां सेǓनकाल कर 
ͧश¢ा का अͬधकार अͬधǓनयम के तहत सामाÛय ͧश¢ण संèथानɉ मɅदाͨखल करवा कर उनके पठन-

पाठन कȧ åयवèथा करवाई जाए। 
 

आयोग के अनुसार यह åयवèथा संͪवधान के अनुÍछेद 28 (3) का खुला उãलंघन है। आयोग नेसभी 
राÏयɉ व केÛġ शाͧसत Ĥदेशɉ को Ǔनदȶश Ǒदयेहɇͩक ऐसेअनुदाǓनत व माÛयता ĤाÜत मदरसɉ कȧ ͪवèततृ 

जांच करवाई जाए जहां गैर मुिèलम बÍचेपढ़ रहेहɇ। ऐसेबÍचɉ का भौǓतक स×यापन हो और उसके बाद 

इन बÍचɉ को ͧश¢ा का अͬधकार कानून के तहत अÛय सामाÛय ͧश¢ण संèथानɉ मɅदाͨखल करवा कर 
उनके पठन-पाठन कȧ उͬचत åयवèथा करवाई जाए। इसके अलावा गैर ͬचिÛह त या गैर माÛयता ĤाÜत 

मदरसɉ कȧ भी जांच करवाई जाए और वहां भी गैर मुिèलम बÍचɉ को ͬचिÛह त कर अÛय सामाÛय 

ͧश¢ण संèथानɉ उनके पठन-पाठन कȧ åयवèथा करवाई जाए। आयोग ने संसद ɮवारा अगèत 2009 

मɅपाǐरत ͩकयेगयेͧश¢ा का अͬधकार कानून का हवाला Ǒदया है, िजसके अनुसार यह राÏय का दाǓय×व 

हैͩक वह छह से 14 वष[कȧ आयुके Ĥ×येक बÍचेकȧ Ǔन:शुãक और अǓनवाय[ͧ श¢ा कȧ åयवèथा करे। 
 

  

HINDUSTAN, Online, 7.1.2023
Page No. 0, Size:(0)cms X (0)cms.



trafficking via Odisha railway station 
https://www.ptinews.com/news/national/nhrc-seeks-reports-from-three-states-centre--
railway-board-on-human-trafficking-via-odisha-railway-station/489862.html 
 
https://theprint.in/india/nhrc-seeks-reports-from-three-states-centre-railway-board-on-
human-trafficking-via-odisha-railway-station/1302144/ 
 
https://www.theweek.in/wire-updates/national/2023/01/06/cal32-od-nhrc-trafficking.html 
 
https://www.devdiscourse.com/article/law-order/2310946-nhrc-seeks-reports-from-
three-states-centre-railway-board-on-human-trafficking-via-odisha-railway-station 
 
https://www.latestly.com/agency-news/india-news-nhrc-seeks-reports-from-three-states-
centre-railway-board-on-human-trafficking-via-odisha-railway-station-4680066.html 
 
Taking suo motu cognizance of a media report that Berhampur railway station in 
Odisha’s Ganjam district has turned into a major transit point for human trafficking from 
Bihar to Andhra Pradesh, the NHRC has issued notices to three states, Centre and 
railway board. 
 
The National Human Rights Commission (NHRC) took seriously the media report that 
said that during the year 2022, a total of 343 children were rescued from Berhampur 
station but neither they nor their families were provided with benefits of various 
government welfare schemes for rehabilitation. 
 
The Government Railway Police (GRP) and Railway Protection Force (RPF) rescued 
them but the persons behind their plight evaded arrest, the NHRC report said. 
 
In its observation, the NHRC said, if true, it amount to a violation of the human rights of 
the victims. Accordingly, it has issued notices calling for reports within six weeks from 
the Chief Secretaries and Director Generals of Police of Bihar, Odisha and Andhra 
Pradesh, the Secretary, Union Ministry of Women and Child Development and 
Chairman, Railway Board. 
 
The incidents of trafficking for the purpose of forced labour or other exploitations in the 
form of begging, sexual exploitation, and criminal activities continue unabated due to 
lack of monitoring mechanisms and insufficient deterrence against perpetrators of 
crimes, a statement issued by the commission said. 
 
Therefore, in light of the incidents as carried in the media report on January 2, 2023, the 
reports of the chief secretaries of the three states are expected to include preventive 
mechanism as per the National Action Plan to Combat Trafficking for commercial and 
sexual exploitation of children and rehabilitation of the rescued children by uniting them 
with their families by making them available the benefits of various welfare schemes 
initiated by Centre and state government, the commission said. 
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The reports of the Director Generals of Police of the three states are also expected to 
include the status of the implementation of SOP issued by the NHRC, how many cases 
have been registered for child trafficking during the last 3 years, the outcome of the 
investigation, and the conviction, if any. 
 
''The DGP, Odisha must also specify in the report whether any arrest has been made in 
the incidents mentioned in the media report, and if not what steps have been taken to 
this effect,'' the statement said. 
 
The Secretary, Union Ministry of Women and Child Development, has to submit a report 
about the mechanism that has already been adopted or is likely to be adopted to 
eradicate completely child trafficking in view of the constitutional provision, and the law 
in force. The report from the Centre should also mention the steps being taken or likely 
to be taken with regard to the implementation of the Central Advisory Committee 
recommendations for the prevention of the trafficking of a child, starting from the pre-
rescue stage to the post-rescue operations, and the rehabilitation as well as the other 
measures, it said. 
 
The Chairman of the Railway Board was asked to submit an action-taken report 
specifying how railway personnel should be more proactive and vigilant like the incident 
referred in Berhampur railway station across the country to rescue more such trafficked 
children and to act in coordination with the respective state governments for the 
purpose of not only reuniting the children with the family but also insisting the state 
governments for rehabilitation of those rescued children. 
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NHRC directs CS, DGP to look into fake murder case 
https://www.orissapost.com/nhrc-directs-cs-dgp-to-look-into-fake-murder-case/ 
The National Human Rights Commission (NHRC) has directed the Chief Secretary (CS) 
and the Director General of Odisha Police (DGP) to look into the matter of a man being 
lodged in jail and facing trial in the fake murder case of his wife, a report said Thursday. 
The rights body has directed the CS and the DGP to take exemplary action against the 
policemen responsible for his plight since the woman who was alleged to be killed by 
her husband is alive with her children. The victim was identified as Abhaya Sutar, a 
native of Chaulia village under Patkura police limits in Kendrapara district. Abhaya has 
already spent seven years in jail as an under-trial prisoner for the murder of his wife Mili, 
a crime which he did not commit. 
 
He is currently out after being granted bail by a designated court. The NHRC passed 
the order over a petition filed by rights activist and advocate Radhakanta Tripathy, 
December 30, last year. In the petition, Tripathy stated that a villager Abhaya Sutar of 
Chaulia village under Patkura police limits of Kendrapara district was falsely implicated 
by the police for murdering his wife and remanded to judicial custody for the offense 
which he had never committed. Police took action after Abhaya’s father-in-law Prahllad 
Moharana of Samagola village under Kujang police limits in Jagatsinghpur district 
lodged a murder complaint at Patkura police station stating that his daughter was killed 
by her husband over dowry, May 14, 2013. Mili went missing from home the next day 
after she informed her father that she is being tortured by her in-laws for dowry, 
February 22. Moharana in his complaint alleged that Abhaya had killed his wife to have 
second marriage with another woman. Police registered a case and arrested Abhaya 
and produced him in the court. Abhaya informed police that he did not kill his wife but 
failed to get any relief. As a result, Abhaya had to spend seven years in jail as an under-
trial prisoner. Later, a team led by Patkura IIC Sujit Pradhan rescued Mili from Pipli in 
the Puri district in February 2020. Mili informed that she had eloped with her lover to 
Maharashtra and was staying there for seven years and recorded her statement before 
the police that she was being tortured for dowry by Abhaya’s family members. 
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NHRC issues notices to Centre, State govts over human 
trafficking 
https://www.dailyexcelsior.com/nhrc-issues-notices-to-centre-state-govts-over-human-
trafficking/ 
 
http://www.uniindia.com/~/nhrc-issues-notices-to-centre-state-govts-over-human-
trafficking/India/news/2892575.html 
 
The National Human Rights Commission (NHRC) on Friday issued notices to 
Governments of Bihar, Odisha, Andhra Pradesh, the Central government and Railway 
Board over the several reported incidents of human trafficking via Berhampur Railway 
Station. 
 
The Commission took suo-motu cognizance of a media report that Berhampur Railway 
Station has turned into a major transit point for human trafficking from Bihar to Andhra 
Pradesh. Reportedly, during the year 2022, a total of 343 children were rescued from 
the station but neither they nor their families were provided with the benefits of various 
government welfare schemes for rehabilitation.  The Government Railway Police (GRP) 
and Railway Protection Force (RPF) rescued them but the persons behind their plight 
evaded arrest, NHRC said in a statement. 
 
The Commission observed that the contents of the media report, if true, amount to a 
violation of the human rights of the victims. Accordingly, it has issued notices calling for 
reports within six weeks from the Chief Secretaries and Director Generals of Police of 
Bihar, Odisha and Andhra Pradesh, the Secretary, Union Ministry of Women and Child 
Development and the Chairman, Railway Board, the statement added. 
 
The incidents of trafficking for the purpose of forced labour or other exploitations in the 
form of begging, sexual exploitation, and criminal activities continue unabated due to 
the lack of monitoring mechanisms and insufficient deterrence against the perpetrators 
of crimes, it added. 
 
Therefore, in light of the incidents as carried in the media report on January 2, the 
reports of the Chief Secretaries of the three States are expected to include the 
preventive mechanism as per the National Action Plan to Combat Trafficking for 
commercial and sexual exploitation of children and rehabilitation of the rescued children 
by uniting them with their families by making them available the benefits of various 
welfare schemes initiated by Centre and State Government, it added. 
 
The Secretary, Union Ministry of Women and Child Development, has to submit a report 
about the mechanism that has already been adopted or is likely to be adopted to 
completely eradicate child trafficking in view of the constitutional provision, and the law 
in force. The report from the Centre should also mention the steps being taken or likely 
to be taken with regard to the implementation of the Central Advisory Committee 
recommendations for the prevention of the trafficking of a child, starting from the pre-

DAILY EXCELSIOR, Online, 7.1.2023
Page No. 0, Size:(0)cms X (0)cms.



rescue stage to the post-rescue operations, and the rehabilitation as well as the other 
measures, the statement stated. 
 
The Chairman of the Railway Board has to submit an action-taken report specifying how 
railway personnel should be more proactive and vigilant like the incident referred in 
Berhampur railway station across the country to rescue more such trafficked children 
and to act in coordination with the respective State Governments for the purpose of not 
only reuniting the children with the family but also insisting the State Governments for 
rehabilitation of those rescued children, it stated. 
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Manipur police quiz editor after he raises questions on govt’s 
anti-drug drive on TV 
https://indianexpress.com/article/india/manipur-police-quiz-editor-after-he-raises-
questions-on-govts-anti-drug-drive-on-tv-8365623/ 
A Manipuri newspaper editor, Hemantakumar Ningombam, was recently questioned by 
police after he raised concerns over the government’s “war on drugs’’, a pet project of 
Chief Minister N Biren Singh in which large swathes of poppy cultivations were claimed 
to have been destroyed in the Northeast state. 
 
Speaking during a discussion on a local cable news network, Ningombam, editor of 
Sanaleibak Daily, asked whether the government’s policy on dealing with drug 
cultivation was adequate. 
 
Human Rights Defenders Alert has written to the National Human Rights Commission 
(NHRC) to intervene in the matter. It has accused police of illegally searching the 
editor’s home as well as arbitrarily detaining him for four hours. Police have, however, 
said that Ningombam visited the Imphal East police station of his own accord. 
 
 
“We are writing to express our concern regarding the harassment, illegal house search 
and arbitrary detention of senior journalist Hemantakumar Ningombam by the police 
personnel of Imphal East, Manipur, for expressing his opinion on TV on the state 
government’s anti-drug policy,’’the human rights group wrote to the NHRC. “We appeal 
to the NHRC to treat this as a case of reprisal against a journalist and human rights 
defender for exercising his constitutionally guaranteed fundamental rights.’’ 
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Manipur: NHRC registers case against detention of senior 
journalist 
https://www.eastmojo.com/manipur/2023/01/06/manipur-nhrc-registers-case-against-
detention-of-senior-journalist/ 
The Human Rights Defenders Alert (HRDA) has registered a case with the National 
Human Rights Commission (NHRC), New Delhi, against the “arbitrary detention” of a 
senior journalist by Manipur police for his statement on local TV on state government’s 
anti-drug policy. 
 
In a letter to the NHRC in New Delhi, the HRDA expressed concern about the alleged 
“harassment, illegal search of a residence, and arbitrary detention of senior journalist 
Hemantakumar Ningombam by police in Imphal East”. The letter was signed by HRDA 
national working secretary Henri Tiphagne 
 
Senior journalist Hemantakumar Ningombam is the editor of Sanaleibak, a local 
Manipuri vernacular daily. 
 
The HRDA appealed to the NHRC to treat the incident as a case of reprisal against a 
“journalist and a human rights defender for exercising his constitutionally guaranteed 
fundamental rights”. 
 
It further urged the NHRC to urgently direct the director general of the police of Manipur 
to initiate an immediate and impartial investigation into the matter and submit a report to 
the NHRC within two weeks. 
 
It also asked security for Ningombam. 
 
According to the HRDA, on Wednesday at around 7:30 am, three vehicles of Manipur 
police personnel led by the second officer-in-charge of Irilbung Police Station went to 
the residence of Hemantakumar Ningombam. The police personnel took him to the 
Irilbung Police Station and detained him for around four hours before he was released. 
 
 
It also mentioned that M Pradip Singh, SP Imphal East and Themthing Ngasangva, IGP, 
came to meet the editor at the police station. 
 
According to the HRDA, the reason for the detention as given by the police was 
expressing his opinion on the government’s anti-drug policy in relation to the poppy 
cartel on a panel discussion on ISTV, a local TV channel. 
 
The HRDA stated that this was not the first time the security personnel arrested and 
detained journalists in the state for expressing his/her opinion against the government.  
 
Earlier, there have been numerous cases where many journalists have been arrested 
and booked under the National Security Act on frivolous charges, it stated. 
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मानवाͬधकार आयोग न ेमानव तèकरȣ पर कɅ ġ, राÏय सरकारɉ को जारȣ ... 
http://www.univarta.com/%E0%A4%AE-%E0%A4%A8%E0%A4%B5-%E0%A4%A7-
%E0%A4%95-%E0%A4%B0-%E0%A4%86%E0%A4%AF-%E0%A4%97-
%E0%A4%A8-%E0%A4%AE-%E0%A4%A8%E0%A4%B5-
%E0%A4%A4%E0%A4%B8-%E0%A4%95%E0%A4%B0-
%E0%A4%AA%E0%A4%B0-%E0%A4%95-%E0%A4%A6-%E0%A4%B0-
%E0%A4%B0-%E0%A4%9C-%E0%A4%AF-
%E0%A4%B8%E0%A4%B0%E0%A4%95-%E0%A4%B0-%E0%A4%95-
%E0%A4%9C-%E0%A4%B0-%E0%A4%95-%E0%A4%AF-%E0%A4%A8-
%E0%A4%9F-%E0%A4%B8/india/news/2892684.html 

रा çĚȣ य मा नवा ͬध का र आयो ग (एनएचआरसी) ने शुĐवा र को बेरहा मपुर रेलवे èटेशन के रा èते मा 
नव तèकरȣ कȧ मी डया ǐर पो ट[ को लेकर ǒब हा र, ओͫड शा , आंĢ Ĥदेश और कɅ ġ सरका र के साथसाथ 

रेलवे बो ड[ को नो Ǒट स जा रȣ ͩक या । आयो ग ने एक मी ͫड या ǐर पो ट[ का èवत: सं£ा न ͧल या ͩक 

बेरहा मपुर रेलवे èटेशन ǒब हा र से आंĢ Ĥदेश मɅ मा नव तèकरȣ के ͧल ए एक Ĥमुख पा रगमन ǒब ंद ुबन 

गया है। कͬथ त तौ र पर वष[ 2022 के दौरा न कुल 343 बÍचɉ को èटेशन से बचाया गया था, लेͩक न न 

तो उÛहɅ और न हȣ उनके पǐर वा रɉ को पुनवा[ स के ͧल ए ͪव ͧभ Ûन सरका रȣ कãया णका रȣ यो जना ओं 
का ला भ Ĥदान ͩक या गया । 
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एनएचआरसी न ेमानव तèकरȣ कȧ घटनाओ ंको लेकर कɅ ġ सरकार सǑहत तीन राÏय  

सरकारɉ को नोǑटस भजेा 
https://www.newsnationtv.com/india/news/national-human-right-commiion-334088.html 

राçĚȣय मानवाͬधकार आयोग (एनएचआरसी) ने ओͫडशा मɅ Ħéमपुर रेलवे èटेशन के रास?्ते से 
मानव तèकरȣ कȧ कई कͬथत घटनाओं पर कɅ ġ, ǒबहार, ओͫडशा और आंĢ Ĥदेश सरकारɉ सǑहत 
रेलवे बोड[ को नोǑटस जारȣ ͩकया है। सभी से छह सÜताह के भीतर ǐरपोट[ देने को कहा गया है। 
एनएचआरसी ने बताया ͩक उÛहɉने मीͫडया ǐरपोट[ का èवत: सं£ान ͧलया है, िजसमɅ ओͫडशा के 
गंजम िजले मɅ Ħéमपुर रेलवे èटेशन मानव तèकरȣ के ͧलए ǒबहार से आंĢ Ĥदेश के ͧलए एक 
Ĥमुख पारगमन ǒबदं ुबन गया है। 
आयोग के अनुसार कͬथत तौर पर, वष[ 2022 के दौरान, कुल 343 बÍचɉ को èटेशन से बचाया 
गया था, लेͩकन न तो उÛहɅ और न हȣ उनके पǐरवारɉ को पुनवा[स के ͧलए ͪवͧभÛन सरकारȣ 
कãयाणकारȣ योजनाओं का लाभ Ĥदान ͩकया गया। वहȣं उनकȧ ददु[शा के ͧलए िजàमेदार åयिÈत 
ͬगरÝतारȣ से भी बच गए। आयोग ने कहा ͩक यǑद यह सहȣ है तो ये पीͫड़तɉ के मानवाͬधकारɉ 
का घोर उãलंघन है। 
 

आयोग ने तीन राÏयɉ के मुÉय सͬचवɉ कȧ ǐरपोट[ मɅ बÍचɉ के åयावसाǓयक और यौन शोषण के 
ͧलए तèकरȣ से Ǔनपटने के ͧलए राçĚȣय काय[ योजना के अनुसार Ǔनवारक तंğ को तैयार करना 
और ͪवͧभÛन कãयाणकारȣ योजनाओं का लाभ उपलÞध कराकर बचाए गए बÍचɉ को उनके 
पǐरवारɉ के साथ ͧमलाकर उनका पुनवा[स आǑद शाͧमल करना अपेͯ¢त है। 
 

वहȣं आयोग ने तीन राÏयɉ के पुͧलस महाǓनदेशकɉ कȧ ǐरपोट[ मɅ एनएचआरसी ɮवारा जारȣ 
एसओपी के काया[Ûवयन कȧ िèथǓत और ͪपछले 3 वषɟ के दौरान बाल तèकरȣ के कुल मामलɉ 
कȧ पूरȣ जानकारȣ मांगी है। इसके अलावा आयोग ने कहा ͩक ओͫडशा के डीजीपी को ǐरपोट[ मɅ 
यह भी बताना होगा ͩक Èया मीͫडया ǐरपोट[ मɅ उिãलͨखत घटनाओं मɅ कोई ͬगरÝतारȣ हुई है 
और यǑद नहȣं तो इस आशय के ͧलए Èया कदम उठाए गए हɇ। 
 

वहȣं आयोग ने कहा ͩक कɅ ġȣय मǑहला एवं बाल ͪवकास मंğालय के सͬचव को संवैधाǓनक 
Ĥावधान और मौजदूा लागू कानून के मɮदेनजर पूरȣ तरह से बाल तèकरȣ को ख×म करने के 
ͧलए पहले से हȣ अपनाए गए या अपनाए जाने वाले तंğ के बारे मɅ एक ǐरपोट[ Ĥèतुत करनी 
होगी। साथ हȣ रेलवे बोड[ के अÚय¢ को भी इन मामलɉ मɅ कȧ गई कार[वाई ǐरपोट[ Ĥèतुत करनी 
होगी। 
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NHRC direction sought to execute anti-ragging laws 
https://www.dailypioneer.com/2023/state-editions/nhrc-direction-sought-to-execute-anti-
ragging-laws.html 
Rights defender Rabindra Mishra has filed a petition before the National Human Rights 
Commission (NHRC) seeking its direction to the Chief Secretary, Higher Education 
Secretary and authorities concerned for stringent action against the culprits who 
committed brutal ragging against a student in BJB Autonomous College, Bhubaneswar, 
on January 4.  
 
  
 
According to information, more than 20 students surrounded a student and created an 
atmosphere of fear in the BJB Autonomous College, Bhubaneswar. The victim student 
was placed under a tree and subjected to unspeakable torture. They shouted abuse, 
slapped and kicked him. More than five students threw him down and beat him up. Due 
to the attack, the student was left bleeding. After some time, some classmates rescued 
the injured student and took him to the Capital Hospital for treatment. 
 
  
 
After learning about the incident, the victim student friend’s father lodged a complaint at 
the Badagad police station. The Badagad police registered a case and arrested four 
students. They are being detained in the police station and are being interrogated. 
 
  
 
Mishra in his petition before the NHRC said, “The National Human Rights Commission 
has called for an Action Taken Report on the ragging incident in Odisha. The UGC has 
issued guidelines against ragging. Despite the Supreme Court's strict orders, no one is 
following the law or taking precautions. No strong action is being taken to prevent such 
unethical activities and to achieve the sustainable development progress for the future 
bright and to fulfill the honorable Chief Minister Naveen Patnaik's dream of New Odisha. 
Therefore, in such a situation, I request the NHRC to take strict action on this issue and 
issue strict instructions to the authorities and State Chief Secretary and Higher 
Education Secretary to follow strict rules in all colleges as no proper action is being 
taken despite repeated complaints.” 
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